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BEF ORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 737/2023

IN THE MATTER OF:

Society for Voice of Human Rights and Justice & Anr. Applicant(s)
Versus
Mahalaxmi Land and Finance Company & Ors. Respondent(s)

RESPONSE/REPORT _FILED BY THE DISTRICT MAGISTRATE,
GHAZIABAD, STATE OF UTTAR PRADESH IN COMPLIANCE OF THE
ORDER DATED 27.08.2024

1. That the applicant in this present before this Hon’ble Tribunal Original
Application has made a plea that Survey No. 2476 and 1564 (hereinafter
referred to as Khasra No.) comprising of an area of 0.961 hectare as per
revenue record is a lake (hereinafter referred to as Jheel) but on that lake
area, residential construction is being raised by Mahalaxmi Land and
Finance Company, Shalimar i.e., Respondent No. 1 in violation of the
environmental norms. It was further submitted by the applicant in support
of the plea that the land in question is a Jheel, which is supported giving
reference to the revenue record on page 49 filed as additional document
on 25.01.2024. along with the Original Application before this Hon’ble

Tribunal.
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2. That the Hon’ble Tribunal took cognizance of the matter at hand and
directed the undersigned to ascertain the correct position relating to
nature of the land and also the extent of construction, if any, made on the

land of the Jheel and submit the report.

3. It is submitted to this Hon’ble Tribunal with utmost regard and veracity
that the undersigned had submitted a report dated 08.05.2024 in
compliance of the Hon’ble Tribunal’s order dated 01.03.2024, outlining
the details of the Khasra No. 2476 and 1564. That in this report the Sub-
Divisional Magistrate (hereinafter referred to as S.D.M.) vide letter no.
4085/ST-SDM/2024 dated 08.05.2024 has elaborated and brought to this
Hon’ble Tribunal’s notice about the current nature of the Khasra No. 1564
and 2476 have been described as given below:

A. Khasra No. 1564- That this land with an area of 0.961 ha in village

Pasunda Pargana, Loni Tehsil & District Ghaziabad. It is cognate to
emphasize the fact here that as per the Extract of Khatauni annexed in
the report of 08.05.2024. It is clear and evident that the current nature
of the land maintained by the Bhulekh, Uttar Pradesh is that of a Jheel
(annexure on pg. no. 68-69 of the Judicial File). That the relevant
paragraph with regard to this has been mentioned hereinunder (pg.
no. 65 of the Judicial File)-
“TERT T@IT1564 GTBET0.961 80 TTH TEIST GiT @il dgelia @
forer miforgrare &1 adwarT @di1 e au1430-1435 & @7 T&IT
3623 GV 31T & 19 ffFd &1 TETIT GEvT To BT Y& gv TrHT 40
gyl @ @ srare 341 541 8 forad erirso wHTT g @ 37§39 81
e BT Biet @dlt a guv s FT STy dagF1 81
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B. Khasra No. 2476- That this land spread in an area of 0.0760 ha village
Pasunda Pargana Loni, Tehsil & District Ghaziabad is declared under the
name of Hindon Air Field (Indian Air Force) and also presently the said
land under the Khasra No. 2476 is within the boundary of the Indian
Air Force owned land. It is pertinent to mention here that this land was
never under the category or nature of any Jheel or Pond since the time
such records were maintained. That the relevant paragraph has been
mentioned below for this Hon’ble Tribunal’s assistance (pg. no. 65 of

the Judicial File)-

“IEVT GT 2476 EFTHT 0.0760 50 FTH GHIST GoirT i1
TeHier g forer mforgrarg &1 adarT Tal-l Badl av1430-1435
& GIaT G&IT3647 UV [8US TV [5es ( YRH1T arg @) & T14
3ifFd 8 aur Hid gv o 3FT GRT Fo BT YIF HIeeAIT FrgaT
1 TI3vET & /v &1 3FT YT areiray sfier #1 yftr 78767 81~

It is apposite to draw the attention of this Hon’ble Tribunal to the fact that
in the letter mentioned in above paragraph no. 3, it has been stated that
in relation to the Khasra No. 1564 in question a Writ Petition bearing no.
11754/2002, Municipal Corporation (Nagar Nigam) vs. Board of Revenue
was filed by the Municipal Corporation, Ghaziabad in the Hon’ble High
Court of Allahabad. That this petition is currently pending before the

Hon’ble High Court for adjudication (pg. no. 65-66 of the Judicial File).

. Itis material to state here about the background and historical context of

the litigations that have been adjudicated and decided related to the land
in question i.e., Khasra No. 1564. That the same are given date wise

hereinunder:
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08.08.1979- Mahalaxmi Land & Finance Co. Pvt. Ltd. (hereinafter
referred to as Mahalaxmi) filed a case before the then Sub
Divisional Officer or S.D.O., Ghaziabad for getting the said land
registered under their name. It was ordered by the S.D.O.,
Ghaziabad to name it as ‘Abadi’.

YEAR 1983- The same case was again filed before the S.D.M.,
Ghaziabad who overruled the earlier order and named the land in
guestion as ‘Colony Mahalaxmi Land & Finance Co. Pvt. Ltd abadi.
23.03.1985- The said case was enquired by the S.D.M. who named
it as ‘Abadi’ again.

12.06.1985- Mahalaxmi then approached the Additional
Commissioner, Meerut Division for setting aside the above order
dated 23.03.2985. The then Additional Commissioner, Meerut
Division ruled in favour of Mahalaxmi and put the land under their
name.

29.08.1996- The Nagar Nigam approached the Hon’ble Board of
Revenue for directing an order in the matter of the said land. The
Board ruled for setting aside all the above orders and categorized
this land as a Government Land.

30.09.1996- Mahalaxmi filed a Writ Petition No. 1993/1996 before
the High Court (hereinafter referred to as H.C.). The H.C. passed an
order dated 30.09.1996 to set aside above quoted order dated
29.08.1996 and remanded back the matter to the S.D.M.,
Ghaziabad for fresh hearing u/s 33/39 (now sections 32/38) of the
Uttar Pradesh Revenue Code.

15.10.1999- S.D.M. taking cognizance of the matter passed an order

to declare the land under the category of only ‘Abadi’.
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13.07.2000- Mahalaxmi went to Additional Commissioner, Meerut
Division against the above impugned order of S.D.M., Ghaziabad
dated 15.10.1999. The Additional Commissioner, Meerut Division
passed an order to set the S.D.M., Ghaziabad order aside and
named the land as ‘Colony Mahalaxmi Land & Finance Co. Pvt. Ltd
abadi.

28.11.2001- Nagar Nigam in the year 2001 approached the Hon’ble
Board of Revenue to take the matter into consideration. The
Hon’ble Board of Revenue dismissed the appeal of Nagar Nigam.
YEAR 2002- Nagar Nigam filed a Writ Petition No. 11754/2002
before the Hon’ble High Court, Allahabad Bench, Uttar Pradesh in
which the H.C. passed an order to put a stay on the order cited
above dated 28.11.2001.

TRUE COPY OF THE ORDER OF THE H.C. IN WRIT PETITION NO.
11754/2002 HAS BEEN ANNEXED HEREIN AS ANNEXURE R1

YEAR 2005- An application was filed to the Chief Minister of Uttar
Pradesh for making them aware of the true nature of the Khasra No.
1564 which is a Jheel and therefore, that it is neither Abadi nor
Colony Mahalaxmi Land & Finance Co. Pvt. Ltd abadi.
12.12.2005- In response to the above upon the direction of Special
Secretary to the Chief Minister, State of Uttar Pradesh, an enquiry
was conducted by the then Tehsildar and it was found in his report
that all the subsequent entries until now were forged which have to
be rectified in reference to Khasra No. 1564 which was finally
named or classified as a Jheel.

TRUE COPY OF THE LETTER DATED 12.12.2005 BY THE THEN
TEHSILDAR HAS BEEN ANNEXED HEREIN AS ANNEXURE R2
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19.12.2005- The then S.D.M. Mr. Dharmendra Pratap Singh vide
letter no. 8/2005-06 dated 19.12.2005 took cognizance of the
matter after examining the report dated 12.12.2005 filed by the
Tehsildar and passed an order exercising the power given to him by
the then Sections 33 & 39 (now Sections 32 & 38) of the Uttar
Pradesh Revenue Code, 2006. In the said order it was Ordered by
the S.D.M. that the land in question before this Hon’ble Tribunal is
of the true nature of a Jheel and therefore, any other name in the
Khasra No. 1564 must be repealed or omitted and it should be
categorized as a ‘Jheel’.

TRUE COPY OF THE LETTER NO. 8/2005-06 DATED 19.12.2005 BY
THE S.D.M. HAS BEEN ANNEXED HEREIN AS ANNEXURE R3

It is expedient to apprise the Hon’ble Tribunal here that on 19.12.2005 as

alluded above under the heading (xiii), the S.D.M. had passed an order to

rectify the error or omit the forged entry to label the land in question i.e.,

Khasra No. 1564 under its true nature of a ‘Jheel’. It is significant and

appropriate to bring to the notice of this Hon’ble Tribunal that the same

information regarding the Khasra No. 1564 has been mentioned in the

letter of the S.D.M. attached to the District Magistrate report dated

08.05.2024 (pg. no. 65 of the Judicial File) along with the Extract of

Khatauni (pg. no. 68-69 of the Judicial File) maintained by Bhulekh, Uttar

Pradesh annexed in the same report.

TRUE COPY OF THE REPORT DATED 08.05.2024 FILED BY THE

UNDERSIGNED HAS BEEN ANNEXED HEREIN AS ANNEXURE R4
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7. It is germane to mention here that as no Counsel was appearing on
behalf of the undersigned or State to assist the Hon’ble Tribunal
therefore, the inconvenience was caused to the Hon’ble Tribunal. For the
same the undersigned tender sincere apology. It is also humbly
submitted before this Hon’ble Tribunal to kindly consider these findings
and take note of the fact that this Khasra No. 1564 is a Jheel’ and cannot
be considered as owned by anyone privately.

TRUE COPY OF THE CURRENT PHOTOS TAKEN ON SITE AND THE MAP OF
THE KHASRA NO. 1564 HAS BEEN ANNEXED HEREIN AS ANNEXURE R5

8. That the present Report/Response is being filed in compliance of order
dated 27.08.2024 of this Hon’ble Tribunal.

%/’

/

o

District te

Ghaziabad, Uttar Pradesh
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ANNEXURE R1

INTHE HIGH COURT OF JUDICATURE AT ALLAHABAD
CIVIL SIDE
APPELLATE/QRIGINAL JURISDICTION

Dated Allahabad, the - 18/03/2002

PRESENT : The Hon’ble Justice — YATINDRA SINGH, J.

Civil Misc. Writ Pettion No. - 11754 of 2002
(Order on the Memo)

- Appellants
NagarngamGhaz.labadtln'oh aNarAdhikauNa
- ol ugMukhy ag gar Nigam

Petitioners
Versus'

The Board of Revenue, UP (Camp Meerut) District Meerut and
Others Respondents.

. DISTRICT- GHAZIABAD
(Photostat copy of the array of the patties is attached.)

Issue notice.

Notice on behalf of respondents No.1, 2 and 3 have been accepted by the
Standing Counsel, Issue notice to respondent No#4 by registered post. List for
admission after service upon respondent Nod. Till further order of the Court,
operation of the order dated 28.10.2001 shall remaln stayed.

Dt:18.3,02 Sd/-Yatindra Singh, J.
. TRUE OPY
MS\g <Y
M tt:t‘::lqn
Exby Copying ““‘ﬁ‘u:b.d

W o8 a4 High Ca®,
Y-
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.................. 4. Respondent no. 3, District Magistrate, Ghaziabad is direct to ascertain the
correct position relating to nature of the land and also the extent of construction, if any, made on
the land of the lake and submit the report at least one week belore the next date of hearing by e-
mail at judicial-ngt@gov.in preferably in the form of scu:chub.le PDF/ OCR Support PDF and not
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4. Respondent no. 3, District Magistrate, Ghaziabad is direct to
ascertain the correct position relating to nature of the Jand and also the extent of
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the form of searchable PDF/ OCR Support PDF and not in the form of Image

70 TOH0A0 7E Recht @Ry MRA R Refi 01.03.2024 ST 24
¥ weT AT BN GG AT 2476 T 1564 qedia @ M| @ q9ad 8
WW@MWW#M@H?:W/WWM o dar
qEAYT # 7O THOIHO aT GRT AR # HIUAT B 7Y F Ap & ey
Rrdterer R 04.05.2024 7t ot T Pt R @1 98 73 3

e & T/ Sl de 606 WW%’”’W T T dedT
At TP, AT WWW%W}M?IWW;W
T 70 606 2T TETIGY, quﬁ.’”@?ﬁﬁwmoso RTT A%
e e g7 A T A, T, O W Sawve e s @

: WWW,879/7QWW qdf‘q-ag.
gﬂg0505.2024 at weld @ da 2l goeit T, Rt 31



236

ol Rod?of?wr@aarm(?v)#wmzan.zonéma ;
wmmwm%mwwwwwwa mgﬂd}%
IR/ G 707 @7 @ Fav 606 T MEST, T 7 a5 e, fy

TR S 29.11.2023 & 5 fav 27.08.2027 3 gy &7 Tt 04 W?’?

W#@qé‘wé:ﬁﬁw%wﬁﬁm#wm?l

. TR R s, i arr R 26.06.2023 # 9T Qo
TR 5 3 T &1 g v o 9 A w2 i

m%%wmwm@amﬁmmﬁmwm
wﬁ@g@ﬁﬁmwmwﬁﬁamwaﬁm T gt
¥ Reer sefaa &1 For # 50 207080 FIA 3 TEOAOH0 17 03 77 37 77eT

aﬁ&vm(msﬂom)wmﬁaﬁam#mwwmmﬁ
Wt g & |

STET I A F A 1 /)t,/
?{ ke ﬁ’”&t/ @X“ AN
| o Y
(Q‘W:‘/‘“‘ mﬂ)/"‘%,\, R.I‘ @'\‘g _/"G
SN0 'W' Prdw ,C/e\\/q\\q

A

25



pRe
W

B

237

£y

Inspection report in compliance-to Hon’ble NGT order passed on
01.03.2024 in the matter of Society for Voice of Human Rights and Justice
& Anr. Vs Mahalaxmi Land and Finance Company & Ors. in OA no.

737/2023 (IA NO. 68/2024).

1. Background:-The applicant has filed application before Hon’ble NGT

and grievances made in application are as follows:-
(a) Grievance that survey no. 2476 and 1564 comprising an area of 0.961 sq
yard as pei revenue record is a Lake (jheel) but on that lake area,

residential construction is being raised by Mahalaxmi Land and Finance

Company, Shalimar pasonda, Ghaziabad involving irregularities.
(b)Further, another grievahce is that on agricultural land identified as
gata/araji no. 606 Tila shahbazpur, Tehsil Loni, Ghaziabad the
unauthorized construction activities conducted by the Director of prithvee
lmk and Developers Pvt Ltd namely Nitin kocher and others. ‘
2. Order of Hon’ble NGT:- Hon’ble NGT vide order dated 01.03.2024 in

the matter of Society for Voice of Human Rights and Justice & Anr.vs

Mahalaxmi Land and Finance Company & Ors. in OA no. 737/2023 (IA
NO. 68/2024) had directed following:-

« 4. Respondent no. 3, District Magistrate, Ghaziabad is direct

..................

to ascertain the correct position relating to nature of the land and also the

extent of construction, if any, made on the land of the lake and submit the
report at least one week before the next date of hearing by e-mail at i u dlClal-

ngt@gov.in preferably in the foxm of searchable PDF/ OCR Support PDF

and not in the form of Image PDF....cocvuneee

3. Cdmpliancc:-

In compliance to aforesaid direction, inspection of site was carried out
ied out on

and facts are as follows:-

-----------
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(a)Status of site located at gata/araji no. 606 Tilashahbazpur
b

! Tehsil
Loni, Ghaziabad:-

(i).Sitef located at gata/araji no. 606 Tilashahbazpur, Tehsi] Loni, Ghaziabad
1S situated opposite BPCL Gas Filling Plant. As per revenye record khasra
no. 606 Tilashahbazpur, Tehsil Loni, Ghaziabad is having an area of
1.2030 hectares in the name of Shri Nitin kocher s/o Shri
Rajkumarkocher director ofPrithvee link Developer Pyt 1.td having its
registered office 879/7A first floor, Queens Road MukherjeeNagar, Delhi.
The copy of khatuani dated 04.05.2024 is attached here with as
Annexure-I.

(ii) U.P. Real Estate Authority (RERA) has issued the registration of
certificate of project vide letter dated 29.11.2023 to Prithvee link
Developer Pvt Ltd having its registered office/principal place of business
at khasra no. 606 Tilashahbazpur, Tehsil Loni, District Ghaziabad which
is vaild for a period of 04 years commencing from 29.11.2023 and ending
its 27.08.2027. The copy of registration of certificate of project is
attached as Annexure-IL

(iii)Ghaziabad Development Authority, Ghaziabad has approved building
plan on 26.06.2023. The copy of sanctioned building plan is attached as
Annexure-III.

(iv)During visit Shri Nitin Kocher director of Prithvee link Developer Pvt Ltd
was present at site and it was reported that development of 67 Nos
residential plots and 02 Nos commercial shops are proposed. It was also
reported to be made provision for installation of 50 kld capacity STP and
03 Nos Rain Water Harvesting System (RWH) in the plan.

(v) During visit work of filling earth and levelling at site was found observed.

(vi)During visit no record regarding conversion was provided by project

proponent and its Was reported to be conVersion of land under process.

i i it:" '\,\/\Q(f oé'
(vii) Photographs taken during vis 2\7 | gQ\/% -
BT FufeRo SifivarT
| N SO T o A
(vil) Photographs taken during \ﬁ;glj- 'ﬁ
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ocument_240107_012944, (2), paf

‘)
- 2 g : ‘ rp
FORM ¢

[See rule 6(1))

REGISTRA

5 TION

This registration is granted ung PERTIFICATE OfF PROJECT
number UPRERAPRJ828031

Project Name : CIVIL LINES

Cr section 5
of the Act 1o the following project under project registration
Project Address : Tehshil -

N Ghaziabad, District - Ghaziabad
-PRITHVEELINK DEVE
LOP i
ERS PVT. LTD. firm / sociely / company / competent authorily having ils

registered office / princi
pal place of business at KHAS
R
FILLING PLANT), GHAZIABAD-201102 (V.P). 0008 TIA SHABREPUR (oPP Brc Gns

2 Thi . —— :
This registration is granted subject lo the following conditions, namely:-
i) The P i
(1) romoter shall enter into an agreement for sale with the allottees in the form o be prescribed
separately;

(i) Th.e .promoler shall execute and register a conveyance deed in favour of the allottee or the
associalion of the allottees, as the case may be, of the apartment or the common areas as per
section 17,

(iii) The promoter shall deposit seventy percent of the amounts realised by the promoter in a separate
account to be maintained in a schedule bank lo cover the cost of construction and the land cost to be
used only for the purpose as per sub clause (D) of clause (1) of sub-section (2) of section 4

(iv) The registration shall be valid for a period of 4 years commencing from 29-11-2023 and ending

with 27-08-2027 unless renewed by the Real Estate Regulatory Authority in accordance with seclion
6 read with rule 7 of the Act;

(v) The promoter shall comply with the provisions of the Act and the rules and regulations made
thereunder;

(vi) The promoter shall not contravene the provisions of any other law for the time being in force in the
area where the project is being developed;

3. |f the above mentioned conditions are not fulfilled by the promoter, the regulatory authority may take
n;acessary action against the promoter including revoking the registration granted herein, as per the Acl and
the rules and regulations made thereunder.

Date:29-11-2023 2z
Place:Lucknow A

Secretary/Authorized Officer, U.P. Real Estale Regulatory Authority

e DELL/Dow
3 _|....khfﬂkobochbg]p"mo'lﬂc'IusorSI n'oadsMeWDOCurnnno AlAsn= 441N A 1n
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04/May/2024 14:41:17

T FAE : 119696

T AW (O < e Teae (A1)

whe: O R TRERR weead: 1429-1434 (01 Fe, 2021 & 30 5, 2027)
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(1) @ den : 00490

ot < 16 / v < dfa i SR El
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879/7AwgH a1, a1
g, g g arl / fiwsit gra ) .
FriE A S W@ TsEE
arat R, 3 EH
FEATR-GE & AFe- OF SANeA 3 T4 41 T (RRW) e A - IR Y 2 Y T W
e / wftada @ e anfe fan o Ry
(10) (11) (12) (13) (14) S :.3 (16)
e A | F (i A A Saal TRREE s | TR | SR <0 (315 ﬁﬂﬂuﬂmu. :\ e 1 TR e SARA(Re)
SR T | SR A | TR E SR /| AW/ S e / S wE SO R 3feh) 31914750 (6-¢
Rt wemR T (T2w) / Refes wemt H0 (I =W 34) s | =R/ T 3 3i) / vt / S (R &)
rSich [0 (6-9TmHHH)/ | Thw

a1/ wRf (T Ry) | A

(17) sifir 3w 1 e o @z ) el BT

e ~——




244

| FEEE ST g T # va diEET g € =
Above content is for information. The information pravided online is updated an

portal/CSCi Tehsil Computer Centre
Software Powered By: Na

tional Informatics Center, Uttar Pradesh State Unit, Lucknow.

el

e

d no physical visitis required For Certifiec ¢

. : 04/May/2024 14:41:17
7| FA : 119696 T H AN :
, (vor) : Aen v () el o R wrefl ad : 1429-1434 (0197, 20213309, 2027) ¢ 1
(18) Semferen- IR =
(18.1 o 2R = TR (S ST 3 1 /e s o RASIGIRY S1RE HEaVaeR (Ra-aR-He) -
| (e 2pumm R RA et T e e e R IRV ST SV (- ) :
(19) 3nfr :
| et
T R SR (T () F AR A R A s A ) O O W R
Disclaimer; 3= %< 7% s 2, T A W L W

T §3 0 L 31 &

4
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Frater ST fer ARSI |

OFFICE OF THE SUB-DIVISIONAL MAGISTRATE GHAZIABAD

UHih: 4085 / THOCI0—THOSIOUHO /2024 faid: 08 —05—2024

&g RFRY,
o0 wguYT FET are,
miFamETs |

fagg—a0 Wy BRa oo, A8 feeel  gRr o dfloto  HAT-737/2023
(S{TE‘OQo—68/2024) Society for Voice of Human~Rights and Justicg & Anr- Versus
Mahalaxmi Land and Finance Company & Ors- # TiRa 3e¥r RAG 01.03.2024 &

AU B T A |

FUAT AU BATGE UH WRAT—14 / TAON0EI0—-213 /2024  f3IH  03.04.2024, P
Feof Te9 B F T W, D srta 7o g R e, € Rl &R shoto
[T 737 /2023 (3Mg0To—68 / 2024) Society for Voice of Human Rights and Justice & Anr-
Versus Mahalaxmi Land and Finance Company & Ors- ¥ qiRa amew fRAid 01.03.2024 @
wgmmmm@mmmmg@wam

Tar el

ST D T F G I & & yeRe @ Wig agdieer ey mivagEe
FRA T | TEAAER WeR M6 & R YS9 &I g SIax Jaxor H e
JMATTS FATE FRA A AU PIAT TH AT—658 / AR0AN0—24 fRATF 08.05.2024 B
BT YRV 91 g e Suae el T & R Sfeafaa fear mar @ 5 ano sy
BRa arfdramor, 5 fiee gRT sfovo W& 737 /2023 (3ME0To—68 /2024) Society for Voice
of Human Rights and Justice & Anr- Versus Mahalaxmi Land and Finance Company & Ors- #
TRT amaer fAAIF 01.03.2024 & FH 7 fRAF 03.05.2024 BT AT T o FAderor
fpar Tar Rraast Sifa & fFraa 8-

1— TR AT 1564 8Bl 096120 UTH GRTST WA AR ae¥iiel @ forar miramEre
P qAAE WA B 99 1430—1435 D QAT WA 3623 R IS @ A ifpT
%lmm;ig?qgﬁgmmaﬁﬁwmraﬁgzﬁ%mﬁ
ST 80 Wb I BT GBI, WAl 9 gREES 9@ 3

| 1%;?31'%

2— WU G 2476 0076080 UM UHIST U @t dedle g forem
vﬁrﬂmﬁaﬁaﬁﬂﬁ@aﬁ#m?ﬁmo—msa}mm%uwﬁm
mﬁm(mam)ﬁwm%m%waﬁmm#oaﬁmﬁ
ARAIE G B ARUS B AN B | S A Aol /3 A7 oy 7 < 2
m%mwﬁmm%ﬁsmwa%mﬁo 1564 &

wma%mWﬁaémo—msWaﬁﬁmomwmﬁ

faamei= Re [T 11754 /2002 TRRAMETE TR 379 164 : i

fasi® 18.03.2002 &Y fr=1aa ey wRa fFar mar &— S Sl Ry nfs &
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In the court of judicature at allahabad civil side appellate/original jurisdiction dated
allahabad the 18.3.2002 present the honable mr Justice Yatindra singh and honable mr
Justice write writ no. 11754 of 2002 ) order on the application of (order on petition) district
Ghaziabad nagar nigam ghaziabad versus no-1 The board of Revenue u p ccamp meerut
district meerut no.-2 state of u p through collector sisst ghaziabad no.3 Additional
commissioner/administration meerut division disst meerut ashaf ali road new delhi through
its managing directior Issue notice Notice on behalf of 1, 2, 3 have been accepted by
standing counsel issue notice to service for respondents no 4 Till further order of the court
or operation of the order dated 28.11.2001 remation Stayed s d yatinder singh. 18-3-2002

ST AR B IR A N 4y A Aol /gafa B deR w0 Ie =arren
e IR € o R amew wRa R mr @ R SR ywRer § s st R
STET W Tl ) W %@ 21 weRw @ Rivga /e 9 sita g W Aaared ¥ Re
@ A 9 T R R R R aeRiieer A dier Rie @ o mar 21 Re @
wie o BN W@ frga smen aftee Rar s w81 SRR ST e 3 o
W@%W.%M%mﬁmﬂmﬁmmmaﬁ%@m
ol ver o 9 ) arRv R T R

JAYE HUAT YA Yol A Ao A BRT afdere, 98 R & ofawr 9

THT A e SifaE fR W R o R v R O 3 oY 9 @ B @Y |
Ao —guR |

(FrEoT i)
99 Rramforse,
miSramare |

viafef—Rrenfaed w&ea mimme & |rr saeteant |

Iv Riemfirege,
mivramETg |

DFehe™
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/‘iiel?ll,

. T ae e Sovo Weu R @ MRETE & erife oy
A—14 / TAOSN0E10—213 /2024 fATE 03.04.2024, FT HIH T8 T @7 B
W, e o w0 g wRa R, T R gm st wien
737 /2023 (3M$0To—68 / 2024) Society for Voice of Human Rights and Justice & Anr-
Versus Mahalaxmi Land and Finance Company & Ors- 4 TiRT M fRie 01.03.2024

T AU ¥ PREAR oMevre B Y g AT SUeE X o
=g ™ERm ey mar € =

m%mﬁmm%ﬁsmw@vgﬁamﬂém
ERT MNOV0 &A1 737 /2023 (8m$oTo—68 / 2024) Society for Voice of Human Rights
and Justice & Anr- Versus Mahalaxmi Land and Finance Company & Ors- 7 giRRe ey

eI 01.032024 B B9 ¥ R 03052024 B WAT T P frderor
o a1 Rraah Sitg e freag 8-

1= W AT 1564 SFBA 0.96120 UTH UGSl U AT dedld 9 Ryar
MTATErE &1 adH e @A B 9§ 1430—1435 & WA G&T 3623 W
el & M i B | UG @E) o @Y 4 W T 40 991 ¥ wEe
ATl o gh ¥ R @ g0 e 9@ W @ g2 ¥ | HD 3 wrey,
A 7 RSN T B BN G 1 3|
2— ORI AT 2476 &G 0.076080 UTH UHIST WRIET AN dudiel 9 forer
TMREEE B A TaH B a9 1430—1435 @ AT ST 3647 W
Rue R fhee (Rl argRn) @ AW 3ifda ® o @ W N Sa
T H0 B A AR TR B ARTE B I} ¥ S 4
qreTE /W B TR & R
SRITT $ falRad a8 N saTa &A1 & 6 UTa Ypvor & @R 70
1564 & WEIAT GAT 3623 WaM! Bl 94 1430—1435 UR 3ifdd #o Sea
T gaeEe d farei= Re aiftrer S@r 11754 /2002 Mm@ TR
i 9 offe Ra=y onfe & RAME 18.03.2002 @1 fAaa amewr wika
frar T 8- :

In the court of judicature at allahabad civil side appellate/original jurisdiction dated
allahabad the 18.3.2002 present the honable mr Justice Yatindra singh and honable mr Justice write
writ no. 11754 of 2002 ) order on the application of (order on petition) district Ghaziabad nagar
nigam ghaziabad versus no-1 The board of Revenue u p ccamp meerut district meerut no.-2 st-a'te. of
u p through collector sisst ghaziabad no.3 Additional commissioner/administration meerut division
disst meerut ashaf ali road new delhi through its managing directior Issue notice Notice on behalf gf
1, 2, 3 have been accepted by standing counsel issue notice to service for respondents no 4 Till
further order of the court or operation of the order dated 28.11.2001 remation Stayed s d yatinder
singh. 18-3-2002 _

Iq AT B IFAR adaH F ¥ B St /gl @1 ey "o 9w
Ted § are [eREE § 91 ) ey uika fear mar § R dRr gdRT
¥ R BHATE BT SHT GG T8 B 9T J@T ' | YbRol bl Ay /Tt
%Gﬁa%gmowﬁﬂamﬁmraﬁqﬁfmﬁﬂiaﬁ%gm
mﬁﬁwﬁgﬁﬁmwﬁlﬁeaﬁuﬁwﬁﬁwﬁm
e aifae fear o |&ar 81

Wmmwﬁmowﬁﬁugﬁam,ﬂéﬁﬁﬁﬁ

5=oT 3 = Raer f5d o ¥g o Rfy wem 53 9 7
SifraaT | TR H z:gm
SR HIA BT BT DR .
FRITRR AT FESI &Y Ja1 ¥ |ex IRk |
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18) In the court of judicature al allahabad sivil side appellate/original juridiction dated allahabad the 18.3.2002 present the honable m r Justice Yatindra singh and honable mr
Juslice write writ no 11754 of 2002 order on the application of

20) order on the application of (order on petition ) district Ghaziabad nagar nigam ghaziabad versus no-1 The board of Revenue u p ccamp meerut district meerut no.-2 state of u p
through collector sisst ghaziabad no.3 Additional commissioner / administration meerut division disst meerut

21) no.4 mis mahalaxmi land and finance company pvt Ltd s B jindal trust building ashaf ali road new delhi through its managing directiorlssue notice Notice on behalf of




251

P T EAr (ST i)

08/May/2024 10:33:00

m s : 217025 T8 = T (TR : Tae () e TRERR, SHUE : MRERR el 7 : 1430-1435 (01 e, 2022 8 30 5, 2028) w1
(1) @ g : 03623

erspondents no 1 2 and 3 have been accepted by the standing councle issue

22) notice to service for respondents no 4 Till further order of the court or operation of the order dated 28.11.2001 remation Stayed s d yatinder singh.18-3-2002
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